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e siw ggfa) faff=m, 2017 18 femT= 29 Faa< 2017
4, Tt zerdT =31 (e & Jaer 9% 39 Taeie &7 fFrawor siw TE.H s /0 UT Us/ew/40/2021-
Tgf) fafe=w, 2023 22 fa=ih 20 fordare, 2023
5. FoT ZEAT ST (7 AT TAT FHETIMT F AT TT 3T TE.H s /U9 UT
gaote &7 fFer s ggfa) A, 2023 T/ TEUHT/37/2022-23 AT 27
w2023
6. FoT ZEAT ST (LT BTe TR SATTaSI % o T2 39 TE.H, fLg/ma i
gaote &7 fFewr s ggfa) AR, 2023 TA/qUEEt/02/2022-23 faATEw 3 A4,
2023
7. ST ZerdT ST (Frawor Sl o orae 9% 3 Ta9d= F7 TE.H. fLZ/ue U uw/£1E/01/22-23
T e wgta) fafaer, 2009 =i 29 fawew 2022 Fi =i 29 fewew 2022
AT EIT Ferferd|
8. TSI FeAAT ST (BT A=T0T I 1Y & Toifaed® afed gled & oad | UF.H, d55/T9 UT UA/ares
¥ 3 Ta9i &7 e o ugfa) fBfeae, 2016, 12 figax 21e¥/3/2015-16 famts 7 fAdar 2016
2022 #FT TtErg=aT g "qerrtera|
9. FST AT 53T (S[ETAY FARHE AT & oI 9T 396 Te9 &1 | UF.&, fALE/0H U UA/Auwua/22-23
g siw 9afa) fafaem, 2023 i 22 97, 2023
10. TSI TAAT A (ATFH-TATEEE TUASS ol & oadf U 36 T | Uh.H, /07 UT Ua/uase1/52/2023
=7 faawor s ugfa) AR, 2023 & 22 57, 2023
1. FST AT ST (T SATTASA o Ao T I Y9 &1 e | U 852 /g ue
i ggfa) Bfaaw, 2016 T/ EE1/02/2016-17 faATF 26 73,
2016
12. FoT 2T ST (T WA o e 9% 3eeh 29\ A7 e ofiv | U8, f3/uH v v/
Tgfa) fafe=w, 2023 #157/128/2022-23 fami® 31 S9adr
2023
13. FST AT 543 (TATFEH HITOT 2129 GGl & i 9T 3 e | UR.&, fAL/0d U ua/HifenT
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THE BUREAU OF ENERGY EFFICIENCY

NOTIFICATION
New Delhi, the 10 July, 2025.

No. 5506/BEE/S&L/RR /2025-26.- In exercise of the powers conferred by clause (d), (i) and (1) of sub-

section (2) of section 58 read with clause (n) of sub-section (2) of section 13 and clause (c) and (d) of Section 14
of the Energy Conservation Act, 2001 (52 of 2001), the Bureau of Energy Efficiency with the previous approval
of the Central Government, proposes the following regulations to repeal all the Regulations notified for the
appliances, as listed in the appended First Schedule. The proposed draft regulations are hereby published in the
Gazette of India, Extraordinary, as required by sub-section (1) of section 58 of the said Act, for the information
of all the persons likely to be affected thereby and inviting their suggestions and objections (if any); and the
notice is hereby given that the said draft regulations shall be taken into consideration on or after the expiry of a
period of thirty days from the date of their publication in the Gazette of India, Extraordinary.
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Objections or suggestions, if any, may be addressed to the Director-General of Bureau of Energy
Efficiency, Ministry of Power, 4% Floor, Sewa Bhawan, R. K. Puram, Sector-1, New Delhi-110066 through post
and email at helpdesk@beeindia.gov.in.

Objections or suggestions which may be received from any person with respect to the said draft
notification before the expiry of the period of thirty days specified in para 1 above shall be taken into
consideration by the Bureau of Energy Efficiency.

1. Short Title and Commencement.- (1) These regulations may be called the Bureau of Energy
Efficiency (Particulars and Manner of their Display on Labels) Repeal Regulations, 2025.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Repeal of Regulations.- The Regulations, published in the Gazette of India, Extraordinary Part III,
Section 4 as specified in the First Schedule are hereby repealed.

3. Savings.- (1) The repeal of the Regulations shall not-

(@)

(b)

(©

(d)
(©

®

(2

(h)

@

affect any other enactment or Regulation in which the repealed Regulation has been applied,
incorporated or referred to;

affect any principle or rule of law, or established jurisdiction, form or course of pleading, practice
or procedure, or existing usage, custom, privilege, restriction, exemption, office or appointment,
notwithstanding that the same respectively may have been in any manner affirmed or recognised
or derived by, in or from any Regulation hereby repealed;

revive or restore any jurisdiction, office, custom, liability, right, title, privilege, restriction,
exemption, usage, practice, procedure or other matter or thing not now existing or in force;

affect the previous operation of any law so repealed or anything duly done or suffered thereunder;

affect any right, privilege, obligation or liability acquired, accrued or incurred under this
Regulation so repealed;

affect any penalty, forfeiture or punishment incurred in respect of any offence committed against
this Regulation so repealed;

affect any investigation, legal proceeding or remedy in respect of any such right, privilege,
obligation, liability, penalty, forfeiture or punishment as aforesaid, and any such investigation,
legal proceeding or remedy may be instituted, continued or enforced and any such penalty,
forfeiture or punishment may be imposed, as if this Regulation had not been made;

affect any duty, or fee levied, assessed or collected or purported to have been levied, assessed or
collected under this Regulation under repeal, before the commencement of the Regulation, shall
be deemed to have been validly levied, assessed or collected in accordance with law:

The mention of particular matters referred to in sub-section (2) shall not be held to prejudice or
affect the general application of section 6 of the General Clauses Act, 1897 with regard to the
effect of repeal.

AKASH TRIPATHI, Director General
[ADVT.-111/4/Exty./231/2025-26]
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FIRST SCHEDULE
REPEALS

S.No | Name of Regulation Notified in the Official Gazette of Regulation No. & date of
India Notification

1. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/Ref/70/2021-22
Display on Labels of Refrigerators) Regulations, 2022 dated 30™ September,2022

2. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/WM/06/22-23 dated
Display on Labels of Washing Machine) Regulations, 2023 315t October 2023

3. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/AC/37/2017-18 dated
Display on Labels of Room Air Conditioners) Regulations, 29" November 2017
2017

4, Bureau of Energy Efficiency (Particulars and Manner of their | F.No.BEE/S&L/Chillers/40/2021- 22
Display on Labels of Chillers) Regulations, 2023 dated 20" September, 2023

5. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/LCAC/37/2022-23
Display on Labels of Light Commercial Air Conditioners) dated 27" February, 2023
Regulations, 2023

6. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/UHD/02/2022-23
Display on Labels of Ultra High Definition Televisions) dated 3" March, 2023
Regulations, 2023

7. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/DT/01/22-23 dated
Display on Labels of Distribution Transformers) Regulations, | 29th December 2022
2009 and amended vide Notification dated 29" December
2022.

8. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/Water Heater/3/2015-
Display on Labels of Stationary Storage Type Electric Water 16 dated 7" September 2016
Heater) Regulations, 2016 amended vide Notification dated
12" December 2022.

9. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/TFL/22-23 dated
Display on Labels of Tubular Fluorescent Lamps) Regulations, | 22" June, 2023
2023

10. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/LED/52/2023 dated
Display on Labels of Self Ballasted LED Lamps) Regulations, | 22" June, 2023
2023

11. Bureau of Energy Efficiency (Particulars and Manner of their | F.No.BEE/S&L/CTV/02/2016-17
Display on Labels of Color Televisions) Regulations, 2016 dated 26™ May, 2016

12. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/Deep
Display on Labels of Deep Freezers) Regulations, 2023 Freezer/128/2022-23 dated 31%

January 2023
13. Bureau of Energy Efficiency (Particulars and Manner of their | F.No. BEE/S&L/Ceiling Fan/05/2019-

Display on Labels of Electric Ceiling Type Fans) Regulations,
2022

20 dated 19th May, 2022
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